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FINAL ORDER NO.   54325/2017 

 

 

PER: JUSTICE (DR.) SATISH CHANDRA  

 The present appeal is filed against the order in appeal No. 

212/2009 dated 09.09.2009.  The order deals with recovery of 

interest of Rs. 2,17,760/- which is contested by the appellant.  The 

issue involved is relating to interest liability on consideration 

received due to issue of supplementary invoices much later than 

clearance of goods.   

 

2. The Ld. Counsel submits that the matter is pending before 

the Hon’ble Supreme Court, on a reference to a larger bench of in 
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the case of Steel Authority of India 2015 (326) ELT 450 (SC).  The 

Ld. Counsel stated that the said matter is still pending with the 

Hon’ble Apex Court.   

 

3. In view of the above, the liberty is granted to the appellant 

to come again after resolution of issue finally by the Hon’ble 

Supreme Court in the above mentioned reference, but within 

prescribed time, if advice so. 

 

(Dictated and pronounced in the open court) 
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